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I, the Chairman of the Committee 011 Private Members' Bills and Resolutions having been 
authorised by the Committee, present on their behalf this their Thirty-sixth Report. 

2. The Committee met on the 6th March, 1964 tbr-

(1) Classification and allocation of time for discussion of the Land Acquilition (Amend· 
ment) Bill,1964(.timmdmmto/uctions II and 231tc.) by Shri S. C. Samanta. 

(II) Examination of the following Constitution (Amendment) Bills under Rule 294(1Xa) 
of the Rules of Procedure :-
~1) The Constitution (Amendment) Bill, 1964 (Amendntmt of article 2t1) by 

Shri Purushottamdas R. Patel. 

*~) The Constitution (Amendmettt) Bill, 1964 (~ of artick 37) by Shri 
Abdul Gbani Gaai. 

(3) The Constitution (Amendment) Bill, 1964 by Sbri Prakash Vir Shastri. 

QLASSIFICA TION AND ALLOCATION OF TIME TO BILL 

-~ -3· Sbri S~C. ~amanta, th: Member incharge of the Land Acquisition (Amendment) Bill, 
.tw 91§4 \~ iJT~ I I and 23 etc.) bad been invited to present before the Committee 
. bis views on the Bill but he did not attend the sitting. 

4. After considering all aspects of the Bill, the Committee placed it in category 'B' and 
allotted Ii hours for its discussion. 

EXAMINATION OF THE CONSTITUTION (AMENDMENT) BILLS 

S· TheMcmberswhohadgivcnnoticesoftheBills and representativoof th~ Ministries 
concer.oed with the Bills had been invited to be present at the sitting. Sarvashri Puruthotca:n-
da1 R. Pate\, A'li!llG'.1ni Gnini P raka1h Vir Shastri attended the sitting. Thereprcsema--
tivca of the Ministries of Home Affairs and Law were present. 

6. The Committee examined the Bills and arrived at the following findinp :-

FINDINGS OF THE COMMITTEE 

(1) The Constitution {Amendment) Bill, 1964 (~t of cirticle 217) by Shri 
Purushottamdas R. Patel. 

The object of the Bill was that under article 217(2)(b) of the Constitutio~ only an advo-
catewhohad practised actively in aitigh Court for at least 10 years might be appointed a Judge 
of a High Court. 

After hearing the views of the member incharge and considering all aspects of the matter, 
the Committee recommended that the Bill be alJ.Owed 'to be introduced. 

(2) The Constitution (Amendment) Bill, 1964 (Omissiori of article 37) by Shri Abdul 
Ghani Goni. 

The Bill sought to omit ar(icle 37 of the Constitution. 

After hearing the views of the member in charge and considering l1l aspectS of the 
matter, the Committee recommended that the Bill be allowed to be introduced. 
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(3) The Constitution (Amendment) Bill, 1964 by Shri Prakash Vir Shutri. 

The Bill souaht to chanaethefederal charactet oftbe Coastitution into uahary. 

The Committee recalled that they had examined identical Bills given notice of by the same 
Member on two earlier occasions in x962 and 1963. On both these occasions the Committee 
were of the opinion that the Bill be not allowed to be introduced. 

The Committee also recalled that in August, 1962, at the time of the adoption of the Report 
of the Committee by the House, the Member urged that the House might agree to the intro-

) 
~uotion of his B.lL The House, however, negatived hia amendment to that effect and the 
-~ was-a&>pted. .:m--. 1963 also, the House adopted the Report of the Committee 

which said that the Bill be not allowed to ~introduced. 

I 
After hearing the Member and considering the facu stated above and the princiilll: laid 

down in paragraph 6 of the First Report of the Committee on Private Manbera' and 
Re&q(ions of the First Lok Sabha which had been adopted by the House, the Committee were 
of the opinion that thia rlmealao the Bill be not allowed to be bmroc:luced. 

RECOMMENDATIONS 

7. The Committee reconumnd-

(i) that the catcgOrisadon and allocation of time to the Land Acquiaition (Amendment) 
Bill. 1964 by Shr1 S. C. Samanta be aareed to b7 the HO\&Se j and 

(i11 that the following Bills seeking to amend the Constitution be allowed to be 
introduced:-

(•) The Constitution (Amendment) Bill, 196.f (Amm4nfmt of article 217) bf Shri 
Purusbottamdas k. Patel. • 

(b) The Constitution (Amendment) Bill, 1964 (Omiuiolr of m-cide 37) by Shri 
Abdul Ohani Ooni. 

S. V. KRISHNAMOORTHY RAO, 
' Cluiinnan~ 
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